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The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 27th  July 1987 and
is hereby published for general mformation ;:—

ACT No. 35 OF 1987,

An Act to provide for compulsory censorship of publicity materials
relating (o filiiis.

BE it eracted by the Legislative Assembly of the State of Tamil Nadu
in the Thirty-eighth Year of the Republic of India as foliows :(—

1. Short title, extent and commencement.—(1) This Act may be
called the Tamil Nadu (Compulsory Censorship of Film Publicity
Matcrials) Act, 1987,

(2) It extends to the whole of the State of Tamil Nadu.

(3) It shall come into force in such areas and on such dates
as the Government may, by notification, apboint ; and different dates
may be appointed for different areas.

2. Definitions—In this  Act, unless the ccntext  otherwise
FoUUITes, -— _

(@) “ Board” means the Tamil Nadu Board of Publicity
Materials Cenrorship constituted under section 3

() *“cinema house ™ means a place licensed undoer the Tamil
Nadu Cinemas (Regulation) Act, 1955 (Tamil Nadu  Act IX  of
sy Jor eiving cinenviograpn exhibition

(c) “ Government ™ means the State Government |
() “ publicity matcrial™ means any nawgial for  giving
publicity of a cinematograph film which is produced in India or any
country outside India and includes—
(i) hoarding, showcard, insert, press design and cnlarge-
ment 3
(ii) poster;
(i) still photo ;
(iv) cinematograph slide ; and
(v) such other material as may be prescribed.

3. Board of Publicity Materials Censorship.——(1) For the purposs
of granting certificate of Publicity Materials Censorship in respect of
publicity material, the Government may, by notification, constitute
a Board 1o be called the Tamil Nadu Board of Publicity Materials
Censorship which shall consist of a Chairman and not more than
five other members appointed by the Government. '
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. (2) The Piblicity Materials Censor Officer appointed under £ ~rescr
% sub-section (1) of section 4 shall be the Member-Secretary to  the S  shall ¢
*.  Board. SR togeth
(3) The members of the Board shall consist of officials and 6.
non-officials. : E The |

| | ‘A mater

'~ (4) The Chairman ard the members of the Board shall hold R togeth
office - for such term as may be prescribed. B  consic

(5) The Chairman of the Board shall receive such remuneration

as may be determined by the Government and the members of the the re
Board, other than the Publicity Materials Censor Officer, shall receive prescr
such allowances or fees for attending meetings of the Board as may S
be prescribed. S _
e S such
. (6) The meetings of the Board shall be held at such place i signed
and time and in such mammer as may be prescribed. 4 oublic
- 4, Publicity Materials Censor Officer and other staff.—(1) For S modif
carrying out the purposes of *his Act, the Government shall appoint " Sl  cancti
-a Publicity Materials Censor Officer and may also appoint such S
number of Assistant Publicity Materials Censor Officers and
Imspectors as the Govermment may think fit te assist the Publicity Censor
Materials Censor Officer.
(2) The Publicity Materials Censor Officer and the Assistant withir
Publicity Materials Censor. Officers and Inspectors, may inspect any ‘
cinema house and may call for any document relating to any publicity - 2) s
material from any person, for inspection. o the
: (3) The Publicity Materials Censor Officer, Assistant Publicity 7
: Materials Censor Officers and Inspectors shall perform such other B Tpe B
functions as may be prescribed. R scctio
i 5. Prohibition of display of publicity materials.—(1) No person ‘z:;at;r(
B shall display or cause to be displayed in the lobby of a cinema house S or pa
F or outside the cinema house or in any place open to public view,
whether such place i$ public or private, any publicity material without
: ©  obtaining a certificate of publicity materials censorship in respect of
such publicity material. ,

frienc

 (2) If any person desires to display im the lobby of a cinema

f house or outside the cinema house or in any place open to public
view, whether such place is public or private, any publicity material,
¢ he shall make an aPP,lﬁ???"’lﬁ?. the Bqa:d in,, such form as may be

?l}-‘;"-""‘“'”"f S -.—.-_-.- - K
) 2289 - B N R e R
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prescribed, for a certificate of publicity materials censorship and
shall submit such material along with the application in ~uch manner
together with such fee as may be prescribed.

6. Grant of certificate of Publicity Materials  Censorship.—(1)
The Publicity Materials Censor Officer shall examine the publicity
material submitted under section 5 and place the publicity material
together with his recommendations, if any, before the Board for its
consideration. |

(2) The Board may, after examining the publicity material and
the recommendations of the Publicity Materials Censor Officer in the
prescribed manner,— ,

(i) grant a certificate of publicity waterials censorship in
such form and in such manner as may be prescribed which shall be
signed by the Publicity Materials Censor | Officer and return  the
publicity material to the applicant ; or '

(ii) direct the applicant to carry out such alterations or
modifications in the publicity materials as it thinks necessary before
sanctioning the publicity materials for public exhibition; or

(iii) refuse to grant a certificate of publicity materials

-censorship, for public exhibition.

(3) The Board siali pass an order  under sub-section  (2)
within such period as may be prescribed

(4) No action under clause (ii) and clause (iii) of sub-section
2) shall be taken by the Board except after giving an opportunity
i0 the applicant, for representing his views in the matter.

7. Principles of guidance in certifying publicity ~materials.—(1)
The Board shall, in deciding to grant or refuse to grant under sub-
section (2) of section 6 a certificate in  respect of film  publicity
material or in issuing a dircction under clause (ii) of sub-section (2)
of section 6 have regard as to whether such film publicity material

or part of it—
(@) is ohscene ;

(b) is against the interest of the security of the State or
friendly relations with foreign States ;

(¢) is against public order, decency or morality ;
(d) involves defamation or contempt of court; or :

(¢) is likely to incite commission of any offence.
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Explanatior.. —A publicity material shall be c'ieemed. to be o
Ooscene  if ¢ is lascivious or appeals to - the  prurient - Interest
‘or if its effect, or (where it comprises two or more distinct Public
items) the effect of anyone of its items, is, if taken as a \yhole, prescr
such as to tend to deprave and corrupt persons who arc likely, "
having regard to all the relevant circumstances, to read or see the hf: shi
matter contained or embodied in it, or if it portrays, exhibits or )'»‘315]
shows a picture, drawing, painting or figure of a female human Wllh
being of any age in such posture which is ofiensive to senses or which
which_is likely to suggest any indecent or impure or immoral ideas the o
in the minds of persons who are likely to read or see the -matter
contained or embodied in it. )
R this s
. (2) Subject to the provisions contained in  sub-section (1), mater
... Government may issue such direction as it may think fit setting out fortet
the relevant, principles which shall guide the authority competent 1
::° to grant certificates under this Act in sanctioning publicity materials ey
x .2 . o s & deem
for public exhibition.
the ¢
& ' 8. Appeal.—(1) Any person aggrieved by any decision of the 17
~. - Board may, within thirty days from the date of receipt of such as m:
decision, prefer an appeal ~o such authority as the Government may speci;
£ prescribe and such authority may, after such inquiry as it considers of cr
necessary and after giving  the appellant an opportunity  for has «
«  representing his views in the matter, make such order in relation offen:
2. there—io as it thinks fit. sum
a o (2) The decision of the authority referred to in sub-section (1)
§  shall be final. « disch
v | in re
: 9. Display of publicity materials.-—(1) No publicity material shall
be 'dslsplaye.d_ unless it bears in such manner as may be prescribed, 1
the ‘number and date of the Certificate of Publicity Materials belo
qusgrshlp, granted in respect of such publicity material. any
: '(2) No person shall display any publicity material in respect
of ‘which a certificate of Publicity Materiais Censorship has net been Cens
granted under this Act. )
' ' . f 1
. 10. Penalty.— (1) If any person displays any publicity material,— ?
| (i) which has not been certified by the Foard and signed ot
by the Publicity Materia's Censor Officer under section 6 ; or matg
(ii) which, having been certified by the Board and signed by to
the Publicity Materials Censor Officer, ditfer from the certified ;’“;C
. . I §8

publicity waterial ; or

g e

' ' furﬂ
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(i) having been certificd by the Board and signcd by the
Publicity Materials  Censor Oflicer, docs not beas e ihe manner
prescribad the number and date ()1 the cartificaie ol registration;

he shall be punishable with imprisonraent which mwy, coend to three

vedrs oF with e winich may extend 1o threg théusanid rupcees or
with both and in the case of continuing otfence with a further fine
wh ch may cxtend 1o one hundred rupecs tor each day during which
the offence contiaues,

(2) If any pcrson is convicted of an oficnce punishable under
this sectionr the convicting Court may further dircct that the publicity
material in respect of which the offence has  been committed  be
forfeited to the Government.

Lt Validation.—No act or procccdirw ot" the  Douard shall  be
Comead to e invald by reason ondy of ey in. o any derect i,
ihe constitution of the Boarg. '

12. Power to compound offence~-(1) tubjoct to such conditions
as may be prescribed, the prescribed authority may by a gencral or
wrecial order in this behalf either before or after the instifution
o criminal procecdings under this Act, accent frem the person who
h( mmnmd or is reasonably suspected of having committed an

ce under this Act, bv way of composition 7 such offence  a
sum ot’ money not cxceeding five thousaud rupecs.

(7 On orayment of such sum of  mevev, sneh persoan shall be
dischasged and no further proceedings sh: 111 hc taken against him
in respect of such offence. :

13, Power to seize~Tt shall be Tawinl for any Police Officer not
below the rank of an oflicer-inchwree of o Polee Siation (o seize
anv piiblicity material—

(i) ‘n respect of which no certificate o,f Pubticity  Materials
“ensorehiin hog pren obtained under this Act

71y wohich does not bear the number snd duie o the certificate
af Publicty Materials Censorship,

and e b Protic Offeer chall focthwith ooort the sozure
o the Maoistrate  having jurisdiction and where  the  publicity
material seivcd is such that it cannot be convenicatty  fransported
v the Ceart, he may give custody thereof to any person on his
cveeuline a hond undertaking to produce the  puhlcity  material
hofore the Conrt as and when required and to o> oTect to the
fuithior orders of the Court as to the divnnen? of ‘he Lame.
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‘ 14 Members of the Board to be jublic servants.—The members §

‘of the Board shall, when acting or purporting to act in pursuance

.of the provisions of this Act, be deemed to be public servants within |
~ the meaning of section 21 of the Indian Penal Code (Central 3
~ Act XLV of 1860). : :

‘ the fo

b t6 be
15. Bar to legal proceeding-—No suit or other legal proceeding :
shall lic against the members of the Board and the persons appointed |
under this Act in respect of anything which is in gocd faith done !

. or intended to be done under this Act. B of the

%
sl
i

16. Offences by companies.—(1) Where an oflence wunder this |
Act has been committed by a company; every person who, at the |
time the offence was committed, was iu charge of, and was respoa-
sible to, the company for the conduct of the business of the compyuy, JEEE meetit
as well ‘as the company, shall be deemed to be guilty of the offen~e JEE
and shall be liable to be proceeded against and punished accordingly :

-

st

R T Sy S

- Provided that nothing contained in this sub-section shall render S

n any such person liable to any punishment, if he proves that the | f Mater
offence was committed without his knowledge or that he had exer- | '

cised all due diligence to prevent the commission of such offence.

' (2) Notwithstanding anything contained in sub-section (1),
where any offence under this Act, has been committed by a company :_ Censc
and it is proved that the offence has been committed with the con- N
sent or connivaace of, or is attributable to any neglect on the part |
of, any director, manager, secretary or other officer of the company,
such director, manager, secrctary or other oflicer shall be decraed | r
to be guilty of that offence and shall be liable to be proceeded | F sub-s
against and punished accordingly. ]

public

Explanation —For the purposes of this section— ’ p the T

. (a) “company ¥ means aany body corporate and includes fo o

: a firm or other association of individuals ; and b Y the d
| (b) “director ” in relation to a firm, means a partner in the :

M - firm. ’ . are e

7. p b force
ower to make rules.—( 1) The ‘Government may make rules :

B ~“for carrying out all of any of the purposes of this Ant el A
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(2) In particalar and without prejudice to the generality of
the foregoing power, such rules may provide for—

(¢) all matters expressly required or allowed by this Act
to be prescribed ;

(b) the term of office of the Chairman and the members
oi the Board ;

(¢) the allowances or fees of the memt.:~ of the Board ;

(d) the place and time at which and the manner in which
meeting of the Board shall be held ;

(e) the other functions of the PuBlicity Materials Censor
Officer, Assistant Publicity Materials Censor Officers and Inspectors;

(f) the form of application for a certificate of [Publicity
Materials Censorship ;

(g) the manner of submitting publicity materials ; :
(1) the fee to be paid for certificate of Publicity Materials
Censorship ;

(i) the form and the manner in which the -certificate of
publicity materials censorship shall be granted; and

(j) the authority to whom appecal thall be preferred ,under
sub-section (1) of section 8.

(3) (a) All rules made under this Act shall be published in
the Tamil Nadu Government Gazette, and unless they areg expressed
to come into force on a particular day, shall come into force on
the day on which they are so published.

(b) All notifications issued under this Act shall, unless they
are expressed to come into force on a particular day, come into
force on the day on which they are published.

(A Group) 1V-2 Ex. (46.)-3
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f(4) Every rule made or notification issued under this Act
l, as soon as possible after it is made or issued, be placed on the§

,_ e of the Legislative Assembly and if, before the expiry of the
slon ln whlch lt is so placed or the next sessaon the Leolslatlve

va'n'nulment shall be without pre]udlce to the validity of anythlng
pxg ‘ousl’y done under that rule or notification.

and " ’ot m derogatlon of, any other law for the time bemg in force, |
id’) othlng contained herein shall exempt any person  from any %

ing by :way. of investigation or otherwiss which might, apart 3
n this Act be instituited against him.

" By order of the GoVerﬁor)
- S. VADIVELU

Commzsvzoner and Secretary to Government, -
: ' Law Department.

BLISEED BY TRE nmscron OF STATIONERY AND PRINTING + ..
Dl J!Hx;mvmnm OF TAMIL NASG S




	1.pdf
	2.pdf
	3.pdf
	4.pdf
	5.pdf
	6.pdf
	7.pdf
	8.pdf



